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BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

                         ORIGINAL APPLICATION NO. 21 OF 2026 
 

 

IN THE MATTER OF: 
 

ASHOK TARACHAND UKRANI                …APPLICANT  

    Versus 

MAHARASHTRA POLLUTION CONTROL  

BOARD AND 9 ORS                 …RESPONDENTS 

 

REPLY ON BEHALF OF THE RESPONDENT NO. 2 i.e. GRAM 

PANCHAYAT KHADKALE - KAMSHET 
 

MOST RESPECTFULLY SHOWETH : 

1. The Applicant by the present Original Application raised substantial 

questions by raising serious violation of the Solid Waste Management 

Rules, 2016 from the Respondents. 

 

2. That the Respondent No. 2 in the present Original Application is Gram 

Panchayat, Khadkale–Kamshet, Taluka Maval, District Pune a statutory 

rural local authority under the Maharashtra Village Panchayats Act, 

1958, functioning with limited administrative and financial capacity. 

 

3. Prior to the filing of the Original Application, the Respondent No. 2 had 

repeatedly represented to the State Government for allotment of suitable 

land for compliant waste management. In the absence of such allotment, 

temporary arrangements were made with third-party agencies to prevent 
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public health hazards. The alleged dumping at Gat No. 217, Village 

Kusgaon-Khurd had already been discontinued by the Respondent No. 

2 and verified by inspection by the MPCB and said fact that is noted by 

the Hon’ble Tribunal itself. 

 

4. Further, to find a permanent solution to the problem of solid waste 

management, the Appellant decided to purchase land situated at Gat No. 

38 for the purposes of garbage storage and waste processing. An amount 

of 29.55 lakhs was sanctioned for the same and the Appellant wrote to 

the Chief Executive Officer, Zila Parishad, Pune for according approval 

for purchase of the said land on 18.03.2024. 

 

5. It is submitted that with respect to the non-setting up of the treatment 

plant for solid waste within the jurisdiction of the Gram Panchayat, it is 

stated that: 

a. The Respondent No. 2 is in need for land to be used for the 

purposes of treatment of solid waste; 

b. The Respondent No. 2 has made several representations to and 

demands from the state government on various occasions 

including on 18.03.2024 seeking allotment of land for the said 

purposes; 

c. Till date no such land has been allotted even though in 

aforementioned representations the Respondent No. 2 has 

identified and requested a specific tract of land admeasuring 1 

hectare within the jurisdiction of the Gram Panchayat and under 

the ownership of the State Government (Agricultural 

Department). 
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Since the representations made by the Respondent No. 2 have been met 

by a deafening silence, the Respondent No. 2 has been constrained to 

make temporary arrangements with other private entities, nearby local 

Nagar Parishad, third party land-owners for the disposal and 

management of solid waste within its jurisdiction.  

6. That the Respondent No. 2 being a statutory local body with limited 

resources and jurisdiction, was compelled to take temporary measures 

for disposal of waste in the absence of functional waste management 

infrastructure and in order to prevent accumulation of garbage posing 

health and sanitation hazards to the residents. It is pertinent to note that 

the Respondent No. 2 had on multiple occasions prior to the 

proceedings, addressed representations and communications to the 

concerned government departments and district authorities seeking 

assistance, and financial aid for establishing a compliant solid waste 

management facility. However, despite these requests, no effective 

action or aid was forthcoming from the competent authorities to the 

Respondent No. 2. Hereto annexed herewith and marked as 

ANNEXURE -R-1 are the copies of representations, letters and requests 

made by the Respondent No. 2 before the competent authorities.  

 

7. That the Respondent No. 2 consistently collects municipal waste across 

the jurisdiction utilizing small waste collection vehicles, pickup vans, 

and tractors. Additionally, source segregation is performed, and during 

the dumping process, effective segregation of materials such as plastic, 

rubber, glass, metal, and other related items is carried out regularly. A 

total of 21 employees and workers are actively engaged in the collection, 

segregation, transportation, and disposal of municipal solid waste. 
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8. That the Hon’ble Tribunal issued an order in OA No. 19 of 2025 (Abhijit 

Madhukar Garad vs. MPCB & Ors.) on 23.07.2025. The Respondent 

No. 2 filed an Appeal against the said order by way of filling Special 

Leave Petition (SLP) before the Hon’ble Supreme Court of India, 

recorded under Diary No. 60752/2025 on 18.10.2025. This matter is 

currently under review, and the Registry has identified certain defects. 

Additionally, Respondent No. 2 is in the process of rectifying these 

defects. Hereto annexed herewith and marked as ANNEXURE - R-2 is 

the copy case details for Diary No. 60752/2025. 

 

9. Therefore it is humbly prayed that this Hon’ble Tribunal may be pleased 

to allow the reply filed by the Respondent No. 2 and pass such further 

or other orders in the interest of environmental justice.  

 

 

Place: Pune       

Date: 21/04/2026                            Advocate for the  
                   Respondent No. 2 
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To,  

The Hon. Chief Executive Officer, Zilla Parishad Pune.  

Subject: Regarding permission to purchase land for a garbage depot at Gram 

Panchayat Khadkale, Taluka Maval, District Pune. Through: Block 

Development Officer, Panchayat Samiti Maval. 

 

Respected Sir,  

 

With reference to the above subject, it is requested that Gram Panchayat 

Khadkale, Taluka Maval, District Pune, requires land for garbage storage and 

waste processing. Accordingly, in the financial year 2021-2022, the Gram 

Panchayat passed a resolution to make provision for land purchase in the 15th 

Finance Commission plan.  

Mr. Mahesh Indarmal Gadiya and Mrs. Pinky Mahesh Gadiya are willing to sell 

25 R of land in Survey No./Gat No. 38.  

Therefore, it is a humble request that the Hon. Officer grant permission to 

purchase this land. 

 

 

 

 

 

 

 

 

 

 

 

English Translation

Date : 19.03.2024
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To,  

The Hon. Block Development Officer (Upper Grade), Panchayat Samiti 

Wadgaon Maval. 

Subject: Regarding the submission of an action report on the solid waste 

dumping site near the limits of Gram Panchayat Khadkala.  

Reference: MPCB Regional Office Pune, Outward Letter No. 2308040006, 

Dated 4/8/2023 

 

Respected Sir,  

Regarding the cited subject, it is informed that as a Gram Panchayat-owned 

solid waste management project is currently unavailable in Khadkala/Khamshet, 

land has been taken on a rental basis from a private farmer in the Kusgaon area 

for waste storage. However, as this waste occasionally catches fire, the Gram 

Panchayat has extinguished the fires using tankers and the fire brigade from 

time to time.  

To find a permanent solution, the Gram Panchayat has decided to purchase 25 

Gunthas of land and has initiated correspondence with the senior office for 

permission. Once permission is received, the waste management project will be 

implemented. The Gram Panchayat will strictly follow the regulations of the 

Maharashtra Pollution Control Board (MPCB). 

 

Accompaniments:  

1. Photos of fire extinguishing work.  

2. Copy of correspondence with the senior office for land purchase 

permission. 
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To, The Hon. Block Development Officer, Panchayat Samiti Tal. Maval, Dist. 

Pune.  

Subject: Regarding solid waste management within the limits of Gram 

Panchayat Khadkala, Tal. Maval, Dist. Pune.  

Reference: Panchayat Samiti Maval Letter No./PS/Swabhama/Kavi/305/2024. 

Show-cause notice dated 28/03/2024. 

 

Respected Sir,  

With reference to the above subject, we are submitting the clarification of 

actions taken regarding solid waste management in the Khadkala area with 

photos:  

Point No. 01: The Gram Panchayat has decided to purchase land within its 

limits. It has been decided to purchase 25 Are of land in Gat No. 38 from Mr. 

Mahesh Indarmal and Mrs. Pinky Mahesh Gadiya. A proposal was sent to the 

Chief Executive Officer, Zilla Parishad Pune, on 01/04/2024. Follow-up is 

ongoing, and a provision of 29.55 Lakh Rupees has been made from the 15th 

Finance Commission fund for this land purchase. Once the transaction is 

complete, a scientific waste management project will be built.  

2. Waste Sorting: At the household level, wet, dry, and plastic waste is sorted. 

Villagers are doing this work themselves, and it is also being done at the Gram 

Panchayat level.  

3. Solid Waste Management: Action is being taken regarding waste 

classification as per the orders passed in 2016.  

4. Collection and Disinfection: Waste is collected by the Gram Panchayat. 

Disinfection is carried out using bio-culture powder, fumigation, and chemical 

spraying.  

5. Fire Prevention: Fire prevention measures are taken regularly at the waste 

management site to ensure fires do not occur. Cleaning staff are given frequent 

instructions.  

6. Odor Control: Chemical spraying is done regularly to prevent foul odors 

from spreading.  

Date: 01.04.2024
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7. Relocation: Once the land purchase for the Khadkale project is finalized, the 

current project in the Kusgaon Khurd area will be closed.  

The above report on points 1 to 7 is respectfully submitted. 
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